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‘1 have heard the 1d. counsel for the petitioner in connsc-

tion with both the MAs, MA 349 of 98 is for restoration of the OA 1293 .
of 96 uhlch was dismissed For default on 25,6.98, The other MA 350 of 98

is for condonation of - delay in filing ths restoration application. After

" hearing Mr.Roychoudhury, ld. counsel for the applicant I am convinced
- that the advocate. was prevented by sufficisnt cause From appearing before

the Tribunal, The order of dismissal of the case dated 25,6.98 passed
in OA 1293 of 96 is set aside., Both the MAs are allewdd, 0A is restored
to its original. Fllei “and number and be listed for admission hearing"

on 24.64 99,

in ' - S . VICE~CHA RMAN



